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TN, I A TAGTY TREdT HATAq

1L
T2 feeelt, 14 w5, 2025
T3, 2136 (37).— STET SATEAAT AT % TSI, AATITI H H&AT I3, 4761(37), aira 30
FeaT, 2024, FIT TR =t 72 ofF, oo v et sxfrat &, St 398 garfad g & garaEr of, 39

A &, T 36 ATALAAT FT A=A FlA ATAT TSI 0T TIAAT ST T ITAe FT & TS °ff, A5
& 7 srafer & e swer S g2 St o o T,

3, I TS ATEEAT T ITAAT ST 7 arirg 30 TFeay, 2024 FT IqAsL FIT &F T2 T,

3T, I ITET ATSGAAT AT FTaq ATHAT ST TUUETHRAT H ITH AT 3 GAET T HFa T TLH
FRBEL IS ERIR LI K

3, TF2rHT SITer 3 24-9TT fSorer # 5.95 a1 fheATHiey &3 o gofie GIT aeasiia STHAT0T &l TI2rHT avrer
ST LRI GIT qE 24.06.1976 T ATE=T 8. 5388 FIT srtere=ra a1 7147 =TI

3143 GI/2025 @)
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X, goATS F7ASHT ATATLOT HAAT A4l ST ST T GTET F T I oA g ST aeqtadl i< sfai it v

FT FAfargaT & ST et aTaraeyT o §U A0 &5 a471d7 ¢ 37 I &7 5.95 a9 e HIe? % o0 qa9 Fle
Havad &7 & Aae §0F a1 &Y GeT A7 qe § FA7 FIq TET a9 aaeqtagi-siai & G H STIF
Tfarer <At gl

3, Tg ATV TR SHCHA ( weifefAeeT F12%7), TEEA =g, (F1F e Td 7ieiea), ThienT & (e

[AFRar &72), Tegiq Aex (F27 q27), FAR (Few iR7a), Jaa (gr7ae giFas), St g3 (7
FHI]) SATTE Aigd T Haaneiier TSTadl w1 AT T gl

AR, = AT § srtaforfed it w2 qefi-sre sSrfast ® Fed fovlt O (Fgraw #rergefaga), wtaa
A (7T F7), Toe (srer Tager), S=ara (79 2977, T R T (F72e 5iered), Fieaad e
(BTZSTIT #1279, YeX Ues[ee (Feifeara sfaaa Tafaq), Tewr (7777 e, afRteE Mo
AT (AT Feal), wees que e (fegaifda Jian), TR wewd (Frewr ), AlNT-dew
AT ( FITGATET FATSHTEE) AT ATHA &;

=, = A TS ST AT et i S # 6 o (Frf #RwE), 3 i o (Rwr s ),
Rrer Frer (77271920 SaTsef), ST (ST 7, T Frer (Zzer areiem), e wivee (derr
Frifarm), T 41 fver (Friveriee fmeiaa), Wi el e (R wrar dfie), fiees S
(T FTfR), FHRR 9 e e (R ), At e §

A, =9 & # st i w1 aveata sotast § g0 (7397 sfafawifaaa ow), S92 (T3] FF1eT
(TTFa) gafd), Ta1 et (1. TRIFF<0), q9Ts (FAISST 277 (TA) M127), § T (&7, 377 (9722)
#.og. dfaegm), T (gfaer aEr arze), A (faaaiaar siarErer 7w), Tadrer (797
Fleweer 3H9), AT (F7e79 SFIRTe Tide), AT (TF. [ F) At onftad €,

AT, T 1 ¥ e 2T o F=asia s o & sme-me F & 7 i Ratad, wiEefi s Sa-
faferaar  gfewa T Eafaet Ha€t T & &7 § S0 ST FLAT FIAT TAT I Gt qaat qe o
I AT IJTARTE 0T AT 37T Ieh TATAT AT THATAL ol TATHG FEAT AT &

_q:, A, FealT TR, T (F52er) [, 1986 F fFaw 5 F su-ff=w (3) F ary ufsa aatawr
(Feron) srferfaas, 1986 (1986 F7 29) (rEr =& SATEE=AT | THeH THT T AT FgT 747 5) Fr
T 3 T IT-GTT (1) 3T IT-ETT (2) F Ge (v) 3T G (xiv) TAT IT-GTT (3) G T&<T AR AT FT T3
T g, TTHHT ST TS o ZT0T 24 T o7l § A1 ST avgsiid Taevy i HH7 § 79 2 e
T o & I qTeataent gaar st (R 38 Afeg=eT § 20 7oA ar et §adt ST Fgl 147 8) *
&9 | ST =ra Fe &7 ey @i g, Srasr o Femam g, 79iq -
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1.

grifeufadt @adt w1 fFe s} @i - (1) oRRafed @9t sE, g i gt

FATLOT T HHT | Teh q919 2.0 FheAr e o Aedqre &0 aoF g ST qriferfasht et ST &7 &3 ST
26.81 = A2 2

(2)

)

A ST Fvgstia STaTeo % Sre-ure qrifeerfady seat st iy = w1 e sume-1 7
T B

TR et Haat & T SATHdE A= AT T SHOT A= SuTed-l-F = Surag-|l-a
H fe=m o g

SIS BT TSt AT 37 Taeh qriefRrfaet da<t s i #mr av Ao sursg-1ll &
oot & =i gl '@ § fiw o g

Fre ot Trore e, ARt Gaey J a7 st 7t €1

TiifRafaft @3t 9 & g sti=fas AgrsET - (1) 57 R, TiiRiaEr a5t S %

W%ﬁtwﬁwaﬁw%wwﬁmﬁ'@ﬁﬁaﬁﬁm%w AT AR *
TITHET H ST TS YT 6 FeIT TR 6 ATHIGH 6 (70 6 ATeE=dT § QU T0 Sqaeii o7 qre Hd
FRUEIEIEEE HRIE GBIl

(2)

ST LRI G AT e fdent Jaal ST & o0 sr=itorss dgrarsr, UHt Sfa & S =9 sAfeg=ar #
fafafdse 1 1< g, F STTaT ToT TET Haid i 1T FfEFi T T aehe gRT AT Anesi®
forgrat, o3 IS g, % =7 aa1 &l S|

AT A TR HGTITSIAT, ITh ATSAT § TR0 3T TATaL0( 1 AT T THTR (T e h (o7 T
T & Aeterfera fFram F gaowet & 9 & Sy -

(i) a,

(i)  TETE,
(i)  F;

(iv) -1
(v)  wFe,

(viy  TEETE 37 ST,

(Vi)  TIET YEEA ST AN AT,

(viii)  sracefiTr STHRT BT, Ot ST 9T
(ix) =TT S grHr e, i

(x)  HIad gadt "

A=t HETATSAT & AL ATHRT ST -STTRT, ATETHAT 3T FRATRaATl 9% Fre e
AT A2t FIT SITUIT ST a o =9 SAter=aT § =0 T A iEe 7 21 o sr=iers "grasHT,
Tt STEETAAT ST BRATaRaTdl |, STT SATer 287 Sl QT e ident et af, 1 daed H(l|

=TT TTATSHAT | AAT=R1Gd &A1 o ST, [EEmAT St |Ar & GeA, SAETg A5 & Jae,
STA-FALN & T, AT A 6 Tareld, Fa&T 3T THT G0, TATHT THIIT 0l ATAITRATA TAT
TR e TaehT 3T T | Haied UH ST Tg3l, TS 9% &1 397 SEeq# ¢, & o7 399 gi|
TSt HEead Feasia AT & [ aret qradt & 10 e a & J4mvarg § fwirs o
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(1)

feraTaher T, fSTEe 10 92 T, a8, ST TgU T, T faehia 3 STahids TaTg % %hel ol GqTa]
TE THAT B, % (17 TFEH GELaT TeqS( 1 SAAATIIT o T § T TAHI AToq FEAT FATET gl

=TT AT | [T i yearad s STIRT [Aeraarett & s3<) § Aqaatdd ar=r= &
Ty T = T w0eAl, YT ST [T aiEqdi, a9 & T i e, Fo EEl, Faere
i, g & S8 I ST IHT T & T, ST F1U &1, FATSAT, Al AT T T R
T AT TR AT ST

A= oreh AETATSIHT aTfeerfasht Fadt S # faerg & A= w0 ofiw w7 4 § arft § g=6es
stafug i i Grmeserd &1 sumas Sl sie e aqarat S st w1 qefer @
+ forw o Ra it st fasrre &1 giataa sie sahr sfegfs o wa

Ar=fers FETIIeET, Irefores fersme T £t ag-faeart 2Rt

TH YA ARG ATATF HSTATSTAT ZH ATAGAAT * IUAET F AET At & 9 Frai iy
T forg femret |fafa & o v g aearas aam w3

=TT ATITSIAT il TATLY ST SATHIGH ATId gl o I, &l Al A% AhTaTeHH hAThaTT 39-
2T (1) 37 (2) & T 6 # fafAfde suaet g anfaa g

TS G G T ST aTer ST - T AT 0 ATSE=AT & TS il TATE Fee 6 oy
ferforfaa surr 5, srafa -

[-SUART.— (F) ITTEATTHR A<l ST F a1, IATT FH &0, FI &=L, TS 6 TASA] 6 (0
e fFu 1T aTaht Sl gor TTe1 &7 ATiorSg e AT @ AT SRR qag Aae harwardt
F T IU=T AT HufEde 981 g

TR TRy Foal S & AT ST A9 (%) # fAfAfEs st & f s=weEt
o T =T sr=r s/ &1 Jaiady, R aEfa i B 98§ 397 9] {7 &= T W
TTSTAT ATATAAH 3T e 1 ALRTL AT 5T TLHTT o 37 (HAAT a7 =i & srefie sere arfaawry
F qd AqHIEA o, 3T TH ATILAAT & IUSIl FRT T At wF futried smEwet
AAITFHATSAT T TIT FLA o [oIT SATATT AT STTUIT, ST~

(i) e FRaHT0T AT HIEA GTFAT AT 3T,

(i)  WIS[ET GSH AT ST H AT AT FE HIAT TAT TAl, TrerdT o1fs a2 92 d=4h1, Sgr
EARE IR ETGIR

(i) T RGN S TATTL FT TARIT;

(iv) AT &9 8 g qrastis qaaadr, Ferer, T, = §iw o giaamr
AT FieagTet 7 Hwior ofiT T,

(v) FANTT T TR STIET STATT FAHAT, T NS F FATT o [oIT SATTET ST AT
fAmfor va FE R S et A,

(vi)  ITEOT FERE, et @i FE I,

(viiy g aTH Gigd qT-ded F FETar & ATl ST i,
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)

()

(viii) AT AT o ferfay A weq forfawt v AwTor sfiw AR, e
(ix) &7 4 %F e fo o gefd Fharwer:

T W, AT U I T Fom, aqeqid Toadi arel qat qef 9% [aaad 0 F %
ame R ST

TR ST A RS AR O Teg 9T F e [FeEt o ARt 3 et werw wrfeardy
& Id ATHIEH a6 (AT ST A & 4T & Ag=aa 244 a1 aqq1 | @] T &S Red sag=a
STASITI ST 37T A a« ATt (3 stferame it qreaar) sfaf=a+, 2006 (2007 7 2) A srar
g, % Sl & AU o foAT Arforfoge 7 et e afafafeat & oo sesmd afa =+
STANT T TATT Aol &F STUAAT;
i 7g @i T afy miRafad @adt St ¥ qoawaras § @ qfe Rt ot 8 9 <@ Hafaa w9
T[S & T TTE At FIRt T T 1T Seh, TT AT § haol Ueh d1¢ FT qohdT g 3T U
ITEATOT % AT H FAT TR AT HATAT T FATT FIAT ST,
TR A AT % SFT AT GUT F T H T ST-UNITE F A QU T0 3w A Grew o e
AT AT § I H-ITIRT § 6T ST At a2fade dai S,
TTHfds ST - T TTHTas AT 6 STAURT &1 il SATHATT TR AT STTUIT 37T ITh HLA JAT
ARG 0l TISTATAT 1 A= Trh HRrAo=T § FFafera R SToaT ofiT 57 931 g7 ANEd®
frgia =0 e ¥ da fhu o B = e § a7 3 e U fRutor St o T s
STT & ST U &t o forw grieeree gl
e AT TIR-qded- (F) TR Rafaeht Jaat S & Srae a9t 70 qri-wden, Gt ar /isEr
T TRl #T Faeae ariefaet Faat ST & forT 93ed g & SIqa 2R,
(@) T HETATSHT i 1T ALHRIE 6 TITEL S q AR & 909l ¥ 7 9 @aamr g
T BT ST,
() T HETATSIAT A= ToTh HETATSTHT &1 g1 U Heh g,
(%) T HRTATSHAT qTR Rl Haal ST Sl qg &I7dT & FTEAAT & AT T AT FhaT ST
(=.) TT-wded & Tiatater &1 AT FeErga B s, 79T -
(i) wtera &=t iy a7 & v fherier % fiae ar o Ratadt geat S it ST T, T8 & S AT
TASTENF I, A7 great o Fated & Bl «fF @fmtor f srmta 98 & s
i gefera & i =Jrar 7 v frerde f @ 7 gr ot @< s i a9,
T Fredl 3T RAtad Hi TITIAT &F AT Fae Thed g & AHTL ITi-aded gagrsi %
forw q@-fRgtia =iw § 2 o st 3 forw o sosty;
(ii) arffRataet o<t ST % iaT a9t 95 T BRamsa Tl 7 HiS@ET Tded BRaTRarat #T A
FATT TR T ITR-TAET T AT AR g9 [Rgidi 3T g ST |eor ITTereReor grer Sy
T AT 290 HEial (F9F-999 92 F907ed) & S8 g, e ari-a3e, qri-forer
A ari-faer a7 e o= s,
(iii) ST T ATATrF TGTATSAT FHI ATHITGT Al FY [&AT AT ¢, T T T2 % oIy f&FFwm e

HIS[ET Ted feherral & faedm i1 s Aqatd Fafed Mame TTieeraon g a97 aredq i e9-
fafore st e Rt =fafe Y rerfer & smeme o & srosft sie ariRfRerfaef godt S & Bt

T T % AU gred, RAfE a1 ATEarias Iiase & At £ squfa a8 «F STus
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(4)

(5)

(6)

(7)

(8)

(9)

(10)

(11)

(12)

i RArEa- R Rafadr @adt ST & agger wiFtas ferea F a9 e, 9 Se 9o R
&, FETH HLAATG, AL, |, qTiedT, 394, THU, &g, T5a A7, 4T, Fg offe &7 Ji9sma
TR STTRTT 37 ST forsh AR TS o €9 § 36 L&A o fory farera |Seor Tietr d2me i Srust
a7 fAfde Ao we- ot gedt st & oo, e, | i aiehtas a8 &
TAAT, HEAATH, FATRAAT, &1 AT TREAL HT TgaT it SATOIAT 37T A= fors TgrIISHT 6 G0 %
®q H I G F forw fAeraa |eeqr it AT 9IS

At TguoT- ari Rt doat S # eafa sguor i Teperme s fAg=r eafs sgur (RrfReme s
fA=ror) 91w, 2000 i< 3T FeTeT F ITEETEl % ATET T ST

T TGW- TR LTt Hadt S # a7 TgUT 6l THATH S == 3 (yguor Fawor ua
fRre=ror) srferfrrm, 1981 (1981 &7 14) 3fw watawor (sverr) sfdrfm, 1986 Fom == srferfas &
eI 1T U =T o SUEdt % A= g

sqfrst &1 fdga- mifRafaedt ot st & enfera smaferet &1 Fagw, s« (Jgur [awr va
f==ror) srfarfaera, 1974 (1974 T 6) TAT qFT=<r (Hervr) srfafaara, 1986 a7 == srfarfa=ay &
eI aaTw U =T o SUEdl % e g

319 Sqfrs- 1 Tafergl 1 e i yaee Femgam g -

() rrefRerfaeht "eet S| ® 3 quferg Auem siv gae 3 aforg wyeee [, 2016 =i
TN, AT AT FAA TAdd HATAT, AT T T @A 08 379, 2016 HT THI(AT
STEE=AT |, 1. 3. 1357 (1) TAT FHA-FHT T TAT HLATIET 6 ST THAT ST STefrai e qrestt
T qIRTRATaeRT sl ST o a18¥ ATHATT o0 T T G2 GATIL0T TR qh o Hoerr ST
THAT B

(@) Fﬂé‘rﬁﬂﬂf@?ﬁl’&ﬁ@ra@mﬁwqﬁmnww T AT AEATHLIT TSI § ST FTA il T
GRIESERL

(1) SrEfATFT At FT e @8 AT FHIH F AT § QAR (AT ST

(%) STRTE T |ATHYUT T ATt Sadt ST % dTg< ATTHATT o7 T TIAT I TATa<0 67 318 &
T e F et ST asRar 8 oY arffRataet Serdt S # S19 SaTrse Fy STeAT T A F
#T AT AT & ST

Sg-Frfedr srafare- s R soferg yeam e grm-

() aTrfRrTaeht Hadt ST | Sa-ffehear sraferg Ave Taiewr, 3= s Saaryg afadad 9914,
AT FLHL T (a9 28 AT, 2016 T SATEEEAT HEAT AT.F1.3. 343(3T), FTT THRIIAT STA-=fehedT
AT gaee A9\, 2016 F SIqaT o srom

(@) arffeataet Jadt ST & Ha AR 6l T2 ATATERTT HT ITINT FHLeh AT A7 i
At 3 s Sa-frfrea sraferst st qefera siw qartewor £ 3P & qaes (Suauw) £ sty
ISR ET ]

wATRe® AIAT Taed- qrRfRafaeht Fadt S § wTieed JUTAY Teed Tq1aw0, a9 i TAqar]
TREdT HATAT, ATLT AR & s 18 AT, 2016 T ATAg=AT Hear A1.%7.37. 340(31), T97-
THA I TAT FETAT, FTT TR AT AT Taa= Faw, 2016 F A=l % ATATE AT
ST

At wa e srafre yeegm- iR @a< sw & fRator e e srafars geaem aafae,
I ST AT TAdT HATAT, AT AR T a7 29 74, 2016 FT STTEEAAT AT |T.FT.3T.
317(31), THT-T9F U< TAT HINTET, FTT THRTIAT TATeash {9 qarer =%, 2016 F Jraem=i &

AT AT ST
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(13) -3rqfere- arifefaht Tt S | $-31If9re Yaa« T=iEwy, a9 $fiT STeqary IREdd §aedd 9ed

(14)

(15)

TLHRTT % G THRIAT -A0fqY Jaerd fF=m, 2016 F TTaem=i % AqE AT THI-J9T 9T AT
HeTTTera SIaTe fohaT ST

TGN ATATATA- ATSAL o SATARTHA T TITATE Tt S & FAfeatad B S i =g g9g &
fere SuTEy Ai=ferd AT § ofier R SO $fiT ST a9 i Torsh WIS &l AT Aal
T oo SITAT 8 ST T8 TS AT § Ferq TTTErT<T GIT TAHIad < (&7 S7aT 8, a9 a et
afafa Fataa Afa@ T 3T 37 1= a7 U A=t o A==t % orefi= areat & smanme &
AT T FARTET FT

FTEA TGUUI- ATEH SIEUV T TFHATH i =07 Ta=eg Soa & ST * forw g faferi s s
AT oA ST

(16) sf=nfis sHrea.-

(17)

(F) 38 ATALAAT 6 TSI H THRTAT 6 TAT, TRl Haal ST o6 Hia< i W1 747 TgU0EHTT
TR TATIOT FT T STAT Tal & ST,

(@) & T T == srferg=ear & AR T far @ g1 w3adt 2016 §, F9-98T 9% TAT Herfe,
For gguur A a8 gy S Anfedw FEidt #§ R oS F a{iEr F aqan
TRt @3t s % frae et AT-TguoTR T SR T ST At & STustt 26 e e, -
T FEl SR &l AT F@rar & S|

TRTET TATHT T HLEU- TZTET FATAT T HLEAT HAHTLATT ZHIT:

(F) A=ToTR AETATSAT H UETST @t 9% UR &t 7 2 o stroem ster &t oft o
At T B

(@) =T @St TRTET SATI AT TATEF FaTd Aol sATAl 9T HHTT T TA T A5l (T

4, gt §adt ST & Hax Afvg a1 Rt G s aret Sarwarsi & g=-
g Eerfahi-Heat S § a9 R gaiawor (F2eqom) stfearf==aw, 1986 (1986 FT 29) sfaf =+ +
U, IHH ALNT TATT TU [AAT &7 FT AR AT e srfeg=aren, Efest s sfafae,
TR TN AT a9 FAAF H TG, a9 A g1 § Fareq Tieag=er, geais 1533(3),

arE 14 fday, 2006 siw €= & 72 "qreoft § FfRfEe G & g ygw Bfeet g arf@a g,

FAT: -
qriersT
#. 9. IERIETIR] feogfirt
(1) (2) (3)
7. yhaftg s
1. | aforaes @, worw seaa | (F) TR taEt Sadt st Wi w7 [t O avEd &
v PR T oo gt wrem afd s Farteat i o st w

T T BT, GHT T S HIS[ET @A (Y i< TqE FieT),
TeIT I@A ST Ik AIE i AT I Tl AT o
e ST AT &

(@) AT FTF AEAT Taig AT F AT (3Me9) F
FIET AT ST, ST 9T 4 eRTE, 2006 F AUA.
TREHA e a9 e & Seeg 4T.(HT) &edr
202/1995, arii@ 21 19, 2014 F AT FrSSAT T4TH
TS F Torg. . (1) FEAT 435/2012 T 2003 FT ATE W,
. 1000, ATErE 03 S, 2022 ¥ T Fat 2022 A s
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T, 7. 1313777, Ao adra 20 1«1, 2023 TAT 28 7,
2023 2

2. | TEUUT ITA A AT JAN | AT IR TAhT Hoal ST § TG0 HeA T aTed et o 7T I=ART
¥ T (S, AT, =T, a7 faeare FT afa A1 &7 ST HISET SR ZIET Tg0T
safit, a1 TIFHATH The 15 3T AT AL eriog o ST =i

3. | IE Seta=E giRasEre i | gfafra)

TATAT |

4. | Bl <ft mavaTeE e gtz
TN, ICATET IT TEHER |

5. | STEHfaE Ster e AT g EIGIEE-A
& H STeTITad STITorey 7
[EEREL

6. | TS T WAt it w1 | ot Fadt St & fiae T oft 72 s faer

ST AT HIS[ET AT 9t o faeare 67 qafa Jaf af ST

7. | = agt Fir v EIRIEE-{

g | Tifer=f= &R =Ty EIGIEE-

9. | STATS: AHET HT ATAATAH EIGIEE-

ST

10. | ST S T AT i gfafos)
& § =T Tuforg
STA/ATAST FT Hag|

11. | TAET UE oI HT ATFATAF | TAE|
fAewTm

12, | Sra/TRaF/f-smtae s |y
S-Sty yE e
REEIEIRRIREI

13, | Feft yorfat w1 smmEe | wiafis

CAICIERIECRE R IE I
14, great  sfiw Rt &t | aefera o fr @mr & uw e & ay § a1 iR
ST T Tl ST T &7 a9, S §ft fReheaw g1, o fRertaer-aaa waefy
ramemat F o e sl =t F fEm e ot qo
FriorSae gree i fate i sty 72t < srosf:
g, T e A HET ¥ us hedes ¥ age 9% Ar
gty dadt St &t =Jwr q, S oft P g, Tl 12
T TR AT FqwT fharsRaTi w1 faea aded warEsEr
T WIS ANTRLTF FIgial =T g+ ATgul
ARSI EC TR EEIR] (F) wfera e Y Himr T vF Frenie sy # ar aiRatah

TAET ST it AT aF, ST o Aereaw g, et off s & A
Friorteass AT & AT T5i &F STusiT:
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AT T TOT9H ; STETETIOT 9

T, T AN R e [arteEi A s
AALTFATAT T T FA % (10 qa9 IT-AIH F AqAN
IRTE 3 F IT-07 (1) H Tag Gramwamar afga s936
AT % forw 3t s/ ox [_Eior w6 w A egata & S
TR

g I AT T Tgur F FAT ATl A AN & Hatad =i
Hareft oAt &1 wasT It s A, 7t w7 g,
F AAATE TAT TAH TTEFRT T TF AqATa e At

T STTORTT S =g\ & @ ST
(@) UF fReArHieT & Iy 7 a6 TH A=t AT &
sE fafaataa o smom

16.

H THT % T T FAT
T I

FAL, 2016 # FearT Tguor AH=or a1 g S I+
FR(THLOT, FHA-THT T TAT HLTET F AT TG T FHATT a1
TN, AT arifRafadt dadt S\ & Faeft amiEt T 3o
FATH AT T T2 d, T TS HAT I2ART, F, [OT-H, THEETHT
T FIT-SreTRT ST HT SATATT & AT

17.

FeqT FT FeT2 |

(F) TSI LA & TAF TTEHRT A §9 ATAT & (&A1 ad,
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(6) FetT FEaTE, FARTHT A AT FT I F1AT 6 TATAT Hage & forw ST ot Suged g forfed =7 § ue
fger T gt B
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L IR 1 A L S s e e S 1 B A LR e A s K I R s B G 1)

3IqTey Il

FH | i areds A= s
T I A FETier EIRAS
1. 1 21°40'29.508"3 88°38'19.196"1
2. 2 21°39'26.706"3 88737'52.608
3. 3 21°38'563.14"3 88°37'43.464"7
4. 4 21°39'44.031"3 88°37'41.84"
5. 5 21°40'10.559"3 88°37'56.458"]
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IqTEy-1V
Frears e 1 wafaym™ :

JEHI AT HEAT ST AE|

Fo FT w1 (FETeofi fEgel 1 Soora F4| T3F1 & FAFT Fl UF AT IUTHY 6 € H HAd FY) |

T qET AT Aigd &= {&T ATST 6 aFTer v ot

HTHAT FT AT J-ZEATAS1 | The g ATl A(TT Hl 316 /0 S | Fafaa g (arifeafadt gadt st

FTY)| Fraort 1 3T & &9 § HAT FL|

5. TATE FHTATT HLTT stferg=aT1, 2006 F et afeatera ramsardt  forg w=ter e 10 qreet
T AT (FAa2oTt 1 Ue 31T STy o €9 § HAT A7)

6. TATELOT FHATHTT THerior Tfaeg=eT, 2006 F Tt afeafera 7al g arell FAhardl & o Farer fhu
T HTHASAT T FTLTET (ATt 7 U o1 IuTae o T § G197 F2)|

7. TATELOT (FTEAT) AT, 1986 FT 4T 19 F o7l &t forrraat 71 91

8. #IT AT HEALU HTHA

A w0 b~

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 14" May,2025

S.0.2136 (E). - WHEREAS a draft notification was published in the Gazette of India, Extraordinary,
vide number S.0. 4761 (E), dated the 30" October, 2024, inviting objections and suggestions from all persons
likely to be affected thereby, within a period of sixty days from the date on which copies of the Gazette
containing the said notification were made available to the public;

AND WHEREAS copies of the Gazette containing the said draft notification were made available
to the public on 30" October, 2024;

AND WHEREAS no objections, comments and suggestions were received from persons and
stakeholders in respect of the said draft notification;

AND WHEREAS the Halliday Island Wildlife Sanctuary located in 24-Parganas district of West
Bengal with an area of 5.95 square kilometres, was notified by the State Government of West Bengal vide
notification No. 5388 dated the 24" June, 1976.

AND WHEREAS the Halliday Wildlife Sanctuary is situated at the confluence of the Matla river
and the Bay of Bengal and forms a transitional ecotone which supports a unique diversity of flora and fauna
and it is popular for its scenic beauty such as forest landscape with its riverine ecosystem and the area supports
Mangrove forests and littoral or supra littoral forest flora-faunal assemblage within this smallest Sundarbans
island of 5.95 square kilometers;
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AND WHEREAS The Sanctuary also supports a number of vulnerable species including Gangetic
Dolphin (Platanista gangetica), Estuarine crocodile (Crocodilus porosus), Fishing cat (Felis viverrina
Bennett), Estuarine otter (Lutra lutra), Jackal (Canis aureus), Chital (Axis axis), Wild pig (Sus scrofa) etc.;

AND WHEREAS the avifaunal species recorded from the Sanctuary includes Cotton pygmy goose
(Nettapus Coromandelianus), Common Teal (Anas crecca), Pintail (Anas acuta), Gadwall (Anas strepera),
European Herring Gull (Larus argentatus), Caspian Tern (Hydroprogne caspia), Greater Adjutant
(Leptoptilos dubius (Gmelin), Whimbrel (Numenius phaeopus), Pacific Golden Plover (Pluvialis fulva),
Crested Serpent Eagle (Spilornis cheela ), Peregrine Falcon (Falco peregrines), Long-tailed Nightjar
(Caprimulgus climacurus) etc.;

AND WHEREAS the fish species found in the area includes Ganges Shark (Glyphis
gangeticus), Hammer head Shark (Sphyrna blochi), Guitar fish (Rhinobatos annandalei), Hangar (Dasyatis
sephors), Butter Fish (Stromateus sinensis), Silver Pomfret (Pampus chirensis), Bengal Tongue Fish
(Cynoglossus cynoglossus), Gangetic Hairfin Anchovy (Setipinna phasa (Hamilton), Mottled Eel (Anguilla
bengalensis), Blackfin Sea Cat Fish (Arius jella) etc.;

AND WHEREAS the floral species recorded from the area includes Harguza (Acanthus ilicifolius
L), amur (Aglaie cuculata (Roxb) Pellegrin), Lata Sundari (B. parviflora), Banjai (Clerodendrum inerme (L)
Geartn.), Math Goran (C. Tagal (Prrottet) C.S. Robinson), Kripe (Lumnitzera racemosa Wild), Dudhilata
(Finlaysonia obovata L), Golpata (Nypa fruiticans Wurmb.), Keya (Pandanus tectorius Soland), Ora (S.
griffithii kurz) etc.;

AND WHEREAS it is necessary to conserve and protect the area, surrounding the boundaries of
Halliday Island Wildlife Sanctuary which are specified in paragraph 1 as Eco-sensitive Zone from ecological,
environmental and biodiversity point of view and to prohibit industries or class of industries and their
operations and processes in the said Eco-sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and
(xiv) of sub-section (2) and sub-section (3) of Section 3 of the Environment (Protection) Act 1986 (29 of
1986) (hereafter in this notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby intends to notify an area with an
extent up to 2 kilometres from the boundary of Halliday Island Wildlife Sanctuary, in South 24 Parganas
District in the State of West Bengal as the Eco-sensitive Zone (hereafter in this notification referred to as the
Halliday Island Wildlife Sanctuary Eco-Sensitive Zone) details of which are as under, namely: -

1. Extent and boundaries of the Eco-Sensitive Zone.- (1) The Eco-Sensitive Zone shall be to an extent of
uniform 2.0 kilometres from the boundary of Halliday Island Wildlife Sanctuary and the area of the Eco-
sensitive Zone is approximately 26.81 Square kilometres.
(2) The boundary description of Eco-Sensitive Zone around Halliday Island Wildlife Sanctuary is
appended as Annexure-I.
(3) The topographical map and Google Imagery map of Eco-Sensitive Zone is appended as Annexure-
I1-A and Annexure- 11-B.
(4) Geo Coordinates of the boundary of Halliday Island Wildlife Sanctuary and its Eco sensitive zone
are appended as Annexure -111-A and Annexure-111- B.
(5) No revenue villages are located within the Eco-sensitive Zone.

2. Zonal Master Plan for Eco-Sensitive Zone.- (1) The State Government shall, for the purposes of the
Eco-sensitive Zone prepare a Zonal Master Plan within a period of two years from the date of publication of
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this notification in the Official Gazette, in consultation with local people and adhering to the stipulations
given in this notification for approval of the competent authority in the State Government.
(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in
such manner as is specified in this notification and also in consonance with the relevant Central and
State laws and the guidelines issued by the Central Government, if any.
(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the
State Government, for integrating the ecological and environmental considerations into the said plan: -

(i) Forest;

(ii) Environment;

(iii) Agriculture;

(iv) Fisheries;

(v) Tourism;

(vi) Irrigation and Waterways;

(vii)Disaster Management and Civil defence;

(viii) Inland Waterways Department, Government of West Bengal;
(ix) Panchayati Raj and Rural Development;

(X) Sundarbans Affairs.

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use,
infrastructure and activities, unless so specified in this notification and the Zonal Master Plan shall factor
in improvement of all infrastructure and activities to be more efficient and eco-friendlier.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water
bodies, management of catchment areas, watershed management, groundwater management, soil and
moisture conservation, needs of local community and such other aspects of the ecology and environment
that need attention. Any activity upstream up to 10 kilometers over the rivers passing through the West
Sundarbans Wildlife Sanctuary, which may increase the likelihood of bank erosion, flooding, water
pollution, stoppage of ecological and natural flow which require a prior clearance from the Authority of
the West Sundarbans Wildlife Sanctuary.

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban
settlements, types and kinds of forests, agricultural areas, green area, such as, parks, horticultural areas,
orchards, lakes and other water bodies with supporting maps giving details of existing and proposed
land use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited
and regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly
development for security of local communities livelihood.

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee
for carrying out its functions of monitoring in accordance with the provisions of this notification.

(10) Pending preparation and approval of the Zonal Master Plan, any new developmental activities shall
be governed by provisions specified at paragraph 6 of sub-para (1) and (2).

3. Measures to be taken by the State Government.- The State Government shall take the following
measures for giving effect to the provisions of this notification, namely: -

(1) Land use.— (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for
commercial or residential or industrial activities:

Provided that the conversion of agricultural and other lands, for the purposes other than that
specified at part (a) above, within the Eco-sensitive Zone may be permitted on the recommendation
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of the Monitoring Committee, and with the prior approval of the competent authority under Regional
Town Planning Act and other rules and regulations of the Central Government or the State
Government as applicable and vide provisions of this notification, to meet the residential needs of
the local residents and for activities such as :-

(i) Bank stabilisation or protection structure and measures.
(if) widening and strengthening of existing roads or jetty and construction of new road, jetty
including bridges, culverts etc.;
(iii) river dredging and dredging of waterways as per the applicable rules and guidelines;
(iv) construction and renovation of socially desirable public infrastructure, electricity, drinking
water, irrigation and other basic civic amenities;
(v) Construction and renovation of disaster shelter and related works to protect people from
natural disaster viz. cyclone, storm, etc.;
(vi) cottage industries including village artisans, etc.;
(vii) local amenities supporting eco-tourism including home stay;
(viii) Construction and renovation of security forces camp or patrolling camps, and
(ix) promoted activities given in paragraph 4:

(b) Effort shall be made to reforest or afforest the unused land, unproductive agricultural lands and
river banks with mangrove species;

Provided further that no use of tribal land shall be permitted for commercial and industrial
development activities without the prior approval of the competent authority under Regional Town
Planning Act and other rules and regulations of the State Government and without compliance of the
provisions of article 244 of the Constitution or the law for the time being in force, including the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2
of 2007);

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall
be corrected by the State Government, after obtaining the views of Monitoring Committee, once in
each case and the correction of said error shall be intimated to the Central Government in the Ministry
of Environment, Forest and Climate Change;

Provided also that the correction of error shall not include change of land use in any case except
as provided under this sub-paragraph;

(2) Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for
their conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines
shall be drawn up by the State Government in such a manner as to prohibit development activities at
or near these areas which are detrimental to such areas.

(3) Tourism or Eco-tourism. - (a) All new eco-tourism activities or expansion of existing tourism
activities within the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive
Zone;

(b) the Tourism Master Plan shall be prepared by the State Department of Tourism in consultation
with the State Departments of Environment and Forests;

(c) the Tourism Master Plan shall form a component of the Zonal Master Plan;

(d) the Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-
sensitive Zone;

(e) the activities of eco-tourism shall be regulated as under, namely: -
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(i) new construction of hotels and resorts shall not be allowed within one kilometre from the
boundary of the protected area or upto the extent of the Eco-sensitive Zone, whichever is
nearer;

Provided that beyond the distance of one kilometre from the boundary of the protected
area till the extent of the Eco-sensitive Zone, the establishment of new hotels and resorts
shall be allowed only in pre-defined and designated areas for eco-tourism facilities as per
Tourism Master Plan;

(i) all new tourism activities or expansion of existing tourism activities within the Eco-
sensitive Zone shall be in accordance with the guidelines issued by the Central Government
and the eco-tourism guidelines issued by the National Tiger Conservation Authority (as
amended from time to time) with emphasis on eco-tourism, eco-education and eco-
development.

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of existing
tourism activities shall be permitted by the concerned regulatory authorities based on the
actual site specific scrutiny and recommendation of the Monitoring Committee and no new
hotel, resort or commercial establishment construction shall be permitted within Eco-
sensitive Zone area.

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene
pool reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides,
cliffs, etc. shall be identified and a heritage conservation plan shall be drawn up for their preservation
and conservation as a part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical,
architectural, aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and
heritage conservation plan for their conservation shall be prepared as part of the Zonal Master Plan.

(6) Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be carried
out in accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000
and as amended from time to time.

(7) Air pollution. - Prevention and control of air pollution in the Eco-sensitive Zone shall be carried out
in accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of
1981) and Environment (Protection) Act, 1986 and the rules made there under these Acts.

(8) Discharge of effluents. - The discharge of treated effluent in Eco-sensitive Zone shall be in
accordance with the provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of
1974) and Environment (Protection) Act, 1986 and the rules made there under these Acts.

(9) Solid wastes. - Disposal and Management of solid wastes shall be as under: -

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in
accordance with the Solid Waste Management Rules, 2016, published by the Government of India
in the Ministry of Environment, Forest and Climate Change vide notification number S.O. 1357
(E), dated the 8" April, 2016 and as amended from time to time; the inorganic material may be
disposed in an environmental acceptable manner at site identified outside the Eco-sensitive Zone;

(b) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and
non-biodegradable components;

(c) the biodegradable material shall be recycled preferably through composting or vermiculture;

(d) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified
outside the Eco-sensitive Zone and no burning or incineration of solid wastes shall he permitted in
the Eco-sensitive Zone.

(10) Bio-Medical Waste. — Bio-Medical Waste Management shall be as under: -
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(b)

(11)

(12)

(13)

(14)

(15)

(16)

the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the
Bio-Medical Waste Management Rules, 2016, published by the Government of India in the Ministry
of Environment, Forest and Climate Change vide notification number G.S.R. 343 (E), dated the 28"
March, 2016;

safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the
existing rules and regulations using identified technologies may be allowed within the Eco-sensitive
Zone.

Plastic waste management. - The plastic waste management in the Eco-sensitive Zone shall be
carried out as per the provisions of the Plastic Waste Management Rules, 2016, published by the
Government of India in the Ministry of Environment, Forest and Climate Change vide notification
number G.S.R. 340(E), dated the 18™ March, 2016, as amended from time to time.

Construction and demolition waste management. - The construction and demolition waste
management in the Eco-sensitive Zone shall be carried out as per the provisions of the Construction
and Demolition Waste Management Rules, 2016, published by the Government of India in the
Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 317(E), dated
the 29" March, 2016, as amended from time to time.

E-waste. - The e - waste management in the Eco-sensitive Zone shall be carried out as per the
provisions of the E-Waste Management Rules, 2016, published by the Government of India in the
Ministry of Environment, Forest and Climate Change, as amended from time to time.

Vehicular traffic. — The vehicular movement of traffic shall be regulated in a habitat friendly manner
and specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such
time as the Zonal Master plan is prepared and approved by the competent authority in the State
Government, the Monitoring Committee shall monitor compliance of vehicular movement under the
relevant Acts and the rules and regulations made thereunder.

Vehicular pollution.- Prevention and control of vehicular pollution shall be incompliance with
applicable laws and efforts shall be made for use of cleaner fuels.

Industrial units.— (a) On or after the publication of this notification in the Official Gazette, no new
polluting industries shall be permitted to be set up within the Eco-sensitive Zone;

(b) only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification
of Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, as
amended from time to time, unless so specified in this notification, and in addition, the non-polluting
cottage industries shall be promoted.

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:-

(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted;
(b) construction on existing steep hill slopes or slopes with a high degree of erosion shall not be
permitted.

4. List of activities prohibited or to be regulated within Eco-sensitive Zone.- All activities in the Eco-
Sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986)
and the rules made there under and other notifications, laws and Acts of the Government of India pertaining
to environment, forests and wildlife, in the erstwhile Ministry of Environment and Forest, vide number
1533(E), dated the 14th September, 2006 and laws for the time being in force in the manner and as amended
from time to time specified in the Table below, namely

TABLE

S. No. Activity Description

@)

(2) 3

A. Prohibited Activities
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1. Commercial mining, stone (a) All new and existing mining (minor and major minerals),
quarrying and crushing units. stone quarrying and crushing units shall be prohibited
with immediate effect except for meeting the domestic
needs of bona fide local residents including digging of
earth for construction or repair of houses within Eco-
sensitive Zone;

(b) The mining operations shall be carried out in accordance
with the order(s) of the Hon’ble Supreme Court, dated
the 4" August, 2006 in the matter of T.N. Godavarman
Thirumulpad Vs. UOI in W.P.(C) No.202 of 1995; dated
the 21% April, 2014 in the matter of Goa Foundation Vs.
UOI in W.P.(C) No0.435 of 2012; and IA No. 1000 of
2003 dated the 03™ June, 2022 and subsequent 1A No.
131377 of 2022 judgment dated the 26™ April, 2023 and
the 28" April, 2023.

2. Setting of industries causing  [No new or expansion of polluting industries in the Eco-sensitive
pollution (Water, Air, Soil, Zone shall be permitted. Pollution prevention technologies and
Noise, etc.). noise barriers should be installed by existing industries.

3. Establishment of major Prohibited.
hydroelectric project.

4, Use or production or processing|Prohibited.
of any hazardous substance.

5. Discharge of untreated effluents|Prohibited.
in natural water bodies or land
area.

6.  [Setting up of saw mills. New or expansion of existing saw mills shall not be permitted

within the Eco-sensitive Zone.

7. Setting up of brick kilns. Prohibited.

8. Use of polythene bags. Prohibited.

9. Commercial use of firewood.  |Prohibited.

10. |Discharge of treated waste Prohibited.
water/effluents in natural water
bodies or land area.

11. |Commercial extraction of Prohibited.
surface and ground water.

12. |Establishment of Prohibited.

Solid/Plastic/E-Waste and Bio-
Medical waste Management
facility.
13. |Introduction of Exotic species. [Prohibited.
B. Regulated Activities
14. |Commercial establishment offNo new commercial hotels and resorts shall be permitted

hotels and resorts.

within one kilometre of the boundary of the Protected Area or
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upto the extent of Eco-sensitive zone, whichever is nearer,
except for small temporary structures for Eco-tourism
activities;

Provided that, beyond one kilometre from the boundary of the
protected Area or upto the extent of Eco-sensitive Zone
whichever is nearer, all new tourist activities or expansion of
existing activities shall be in conformity with the Tourism
Master Plan and guidelines as applicable.

15.

Construction activities.

(a) New commercial construction of any kind shall not be
permitted within one kilometre from the boundary of the
Protected Area or upto for extent of the Eco-sensitive
Zone whichever is nearer:

Provided that, local people shall be permitted to undertake
construction in their land for their use including the
activities listed in sub-paragraph (1) of paragraph 3 as per
building bye-laws to meet the residential needs of the local
residents:

Provided further that the construction activity related to
small scale industries not causing pollution shall be
regulated and kept at the minimum, with the prior
permission from the competent authority as per applicable
rules and regulations, if any.

(b) Beyond one kilometer it shall be regulated as per the
Zonal Master Plan.

16.

Small-scale
non-polluting industries.

Non-polluting industries as per classification of industries
issued by the Central Pollution Control Board in February,
2016, as amended from time to time, and non-hazardous,
small-scale and service industry, agriculture, floriculture,
horticulture or agro-based industry producing products from
indigenous materials from the Eco-sensitive Zone shall be
permitted.

17.

Felling of trees.

(@) There shall be no felling of trees in the forest or
Government or revenue or private lands without prior
permission of the competent authority in the State
Government.

(b) The felling of trees shall be regulated in accordance
with the provisions of the concerned Central or State
Act and the rules made there under.

18.

Collection of Forest Produce or
Non-Timber Forest Produce.

Regulated under applicable laws.

19.

Erection of electrical and
communication towers and
laying of cables and other
infrastructures.

Regulated under applicable laws of underground cabling may
be promoted.
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20. [Infrastructure including civic  [Taking measures of mitigation, as per applicable laws, rules
amenities. and regulation and available guidelines.

21. |Widening and strengthening of [Taking measures of mitigation
existing roads and construction |with proper Environment Impact Assessment, as per
of new roads. applicable laws, rules and regulation and available guidelines.

22. |Undertaking other activities Regulated as per the applicable laws.
related to tourism like over
flying over the Eco-sensitive
Zone area by hot air balloon,
helicopter, drones, Microlites,
etc.

23. |Protection of Hill Slopes and  |Regulated as per the applicable laws.
riverbanks.

24. |Movement of vehicular traffic |Regulated for commercial purpose under applicable laws.
at night.

25. |Ongoing agriculture and Permitted as per the applicable laws for use of locals.
horticulture practices by local
communities along with dairies,
dairy farming, aquaculture and
fisheries.

26. |Establishment of large-scale  |Regulated as per applicable laws except for meeting local
commercial livestock and needs.
poultry farms by firms,
corporate and companies.

27. |Open Well, Bore WEell, etc. for |Regulated and the activity should be strictly monitored by the
agriculture or other usage. appropriate authority.

28. |[Eco-tourism. Regulated as per the applicable laws.

29. |Commercial Sign boards and  |Regulated as per the applicable laws.
hoardings.

30. [Movement of Timber Shall be regulated as per the West Bengal Transit Rules,2019.

31. [Pisciculture Not permitted inside the forest area. In other areas, species

cultivated and method of cultivation will be regulated in the
River Waters of Eco-sensitive Zone .
C. Promoted Activities

32. |Rain water harvesting. Shall be actively promoted.

33.  |Organic farming. Shall be actively promoted.

34. |Adoption of green technology |[Shall be actively promoted.
for all activities.

35. |Cottage industries including Shall be actively promoted.
village artisans, etc.

36. |Use of renewable energy and  |Bio-gas, solar light etc. shall be actively promoted.
fuels.

37. |Agro-Forestry. Shall be actively promoted.

[PART II—SEC. 3(ii)]
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38. |Plantation of Horticulture and
Herbals.
39. |Use of eco-friendly transport.

Shall be actively promoted.

Shall be actively promoted.

40. [Skill Development. Shall be actively promoted.

41. |Restoration of Degraded Land |Shall be actively promoted.
or Forests or Habitat.
42. |Environmental Awareness.

Shall be actively promoted.

5. Monitoring Committee for Monitoring the Eco-Sensitive Zone Notification.- There shall be a
committee to be known as Monitoring Committee constituted by the Central Government which shall
comprise of the following persons specified in the Table below, namely: -

S.No. Constituent of the Monitoring Committee Designation

(1) (2) ©)

(i) [The District Magistrate 24 Parganas (South) District, Chairman, ex-officio;
Government of West Bengal.
(i) |A representative of a Non-governmental Organization
working in the field of environment and wildlife conservation
(including heritage conservation) to be nominated by the
State Government from time to time every three years.
(iii) |An expert in the area of ecology and environment from a
reputed University or Institution to be nominated by the State
Government from time to time every three years.
(iv) |An expert in Biodiversity to be nominated by the State
Government from time to time every three years.
(v) |Arepresentative from Irrigation and Waterways
Department, Government of West Bengal.

Member;

Member;

Member,

Member, ex-officio;

(vi) |A representative from Sundarbans Affairs Department. Member, ex-officio;
(vii) |A representative from State Pollution Control Board. Member, ex-officio;
(viii) |A representative from the Fisheries Department. Member, ex-officio;
(ix) |Representative of Panchayat and Rural Development Member, ex-officio;
Department, Government of West Bengal.
(x) |Divisional Forest Officer, 24 Parganas (South) Division. Member Secretary

ex-officio.

6. Functions of the Monitoring Committee.— (1) The Monitoring Committee shall, based on the actual
site-specific conditions scrutinise, the activities covered in the Schedule to the notification of the Government
of India in the erstwhile Ministry of Environment and Forest, vide number S.O. 1533 (E), dated the 14th
September, 2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified
in the Table under paragraph 4 thereof, and referred to the Central Government in the Ministry of
Environment, Forest and Climate Change or the State Environment Impact Assessment Authority, as the case
may be, for prior environmental clearances under the provisions of the said notification.
(2) The activities not covered in the Schedule to the notification of the Government of India in the erstwhile

Ministry of Environment and Forests vide number S.0. 1533 (E), dated the 14th September, 2006 and

falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under
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paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific
conditions and referred to the concerned Regulatory Authorities.

(3) The Member-Secretary of the Monitoring Committee or the concerned Collector or the concerned Deputy
Conservator of Forests shall be competent to file complaint under section 19 of the Environment
(Protection) Act, 1986 against any person who contravenes the provisions of this notification.

(4) The Monitoring Committee may invite representative or expert from concerned Department,
representative from industry associations or concerned stakeholders to assist in its deliberations
depending on the requirements on case to case basis.

(5) The Monitoring Committee shall submit the annual action taken report of its activities for the period up
to the 31st March of every year by the 30th June of that year to the Chief Wildlife Warden of the State
in pro-forma specified in Annexure-1V, appended to this notification.

(6) The Central Government may give such directions in writing, as it deems fit, to the Monitoring Committee
for effective discharge of its functions.

7. Additional Measures.- The Central Government and State Government may specify additional

measures, if any, for giving effect to provisions of this notification.

8. Supreme Court, etc. orders.- The provisions of this notification shall be subject to the orders, if any

passed or to be passed by the Hon’ble Supreme Court of India or High Court or the National Green Tribunal.

[F. No. 25/03/2024- ESZ]
DR. S. KERKETTA, Scientist ‘G’

Annexure |

Boundary Description of the Eco-Sensitive Zone of Halliday Island Wildlife Sanctuary

Specific Areas
i (Reserve Forest
Name_o_f the Eco Side | Width Islana/ Range/ Villages Compartment) Rivers
Sensitive Zone Area
North [2 km radius Nil Nil Nil Matla
Halliday Island | East 2 km Sundarbans Nil Sundarbans Tiger Matla
Wildlife radius Tiger Reserve Reserve
Sanctuary
Eco -Sensitive [South [ 2km Nil Nil Nil Matla
Zone
2 km radius| Eco-Sensitive Nil
West Zone of West Nil Matla
Sundarbans
Wildlife
Sanctuary
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Annexure I1-A

Topographical Map of Halliday Island Wildlife Sanctuary with important points:

Halliday Island WLS & 2km ESZ (on Topographic Map)

Legend
¢ GPSanWLSandESZ
HalidayWLS_2kmESZ

Sources Ea HE .
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vp,, GLBCO, USGS,
w s Survey, o
¢ b as avl fe
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Annexure |1-B

Google Imagery Map of Halliday Island Wildlife Sanctuary with important points.

Halliday Island WLS & 2km ESZ (on Satellite Imagery)

Legend

GPS on WLS and ESZ
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Annexure I11-A

GEO COORDINATES OF HALLIDAY ISLAND WILDLIFE SANCTUARY BOUNDARY

S.No Waypoint on the Halliday
Wildlife Sanctuary Boundary|Latitude Longitude
- 1 21°40'29.508"N 88°38'19.196"E
> 2 21°39'26.706"N 88°37'52.668"E
> 3 21°38'53.14"N 88°37'43.464"E
* 4 21°39'44.031"N 88°37'41.84"E
> 5 21°40'10.559"N 88°37'56.458"E

GEO COORDINATES OF THE IMPORTANT POINTS ON THE ECO-SENSITIVE ZONE

Annexure I11-B

BOUNDARY OF HALLIDAY ISLAND WILDLIFE SANCTUARY

S.No Waypoint on the Eco-

sensitive Zone Boundary |Latitude Longitude
- 1A 21°41'25.812"N 88°38'52.221"E
> 2A 21°39'3.426"N 88°39'1.425"E
> 3A 21°37'44.924"N 88°37'48.878"E
* 4A 21°40'3521"N 88°36'36.331"E
> 5A 21°40'45.208"N 88°36'56.904"E
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Annexure-1V
Proforma of Action Taken Report:

1. Number and date of meetings.

2. Minutes of the meetings: (mention noteworthy points. Attach minutes of the meeting as separate
Annexure).

3. Status of preparation of Zonal Master Plan including Tourism Master Plan.

4. Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive
Zone wise). Details may be attached as Annexure.

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment
Notification, 2006 (Details may be attached as separate Annexure).

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment
Notification, 2006 (Details may be attached as separate Annexure).

7. Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.

8. Any other matter of importance.
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